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A representation opposing shifting of 
headquarters of Hindustan Copper Limited 
outside Rajasthan, was received from the 
Government of Rajasthan and they were 
informed on the lines indicated above. 

12 NOON 
RE:   STARRED QUESTION NO. 121 

ANSWERED ON THE 4TH AUGUST, 1972 
THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH): Sir, in reply to a 
supplementary on Starred Question No. 121 
answercd[on August 4, 1972, I had stated that 
"anybody leaving the country has to have an exit 
permit." The correct position is that a foreigner is 
required to obtain exit permit in all cases except 
the following:— 

(i) A tourist or non-tourist coming on a visa of 
up to three months is not required to 
obtain exit permit provided he leaves 
within three months. 

(ii) A t o u r i s t  who gets extension for another 
three months is not required ic ob ta in  
exit permit up to a total of    six months, 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS OF MINISTRY OF EXTERNAL 

AFFAIRS 

THE DEPUTY MINISTER IN THE MINISTRY 
OF EXTERNAL AFFAIRS (SHRI SURENDRA 
PAL SINGH) : Sir, I beg to lay on the Table :— 

(i) A copy (in English and Hindi) each of the 
Ministry of External Affairs 
Notifications G.S.R. Nos. 34(E) and 
35(E), dated the 20th January 1972, 
together with an erratum to the Hindi 
version of the notifications, under section 
35 of the Extradition Act, 1962. [Placed 
in library. See No. LT-3408/72] 

(ii) A copy (in English and Hindi) each of the 
Ministry of External Affairs 
Notifications G.S.R. Nos. 285(E) and 
286(E), dated the 25th May, 1972 issued 
under section 21 of the Passports Act, 
1967. 

(iii) A copy (in English and Hindi) of the 
Ministry of External Affairs Notification 
G.S.R. No. 317(E), dated the I9th June, 
1972, publishing the Passports (Second 
Amendment) Rules, 1972, under sub-
section (3) of section 24 of the Passports  
Act,   1967. 
[Placed in Library. See No. 3407/42 for (i) 
and (ii)] 

ANNUAL ACCOUNTS  (1967-68) OF THE EM-
PLOYEES   PROVIDENT   FUND  ORGANISATION 

AND RELATED PAPERS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VER M A): 
Sir, 1 beg to lay on the Table a copy ('ii English 
and Hindi) each of the following papers :— 

(i) Annual Accounts of the Employees' 
Provident Fund Organisation for the 
year 1967-68, and the Audit Report   
thereon. 

(ii) Statement giving reasons for the delay in 
laying on the Table the paper mentioned 
at (i) above. [Placed in Library. See No. 
LT-3449/72 for (i) and (ii)] 

CALLING ATTENTION TO A MATTER OF   
URGENT   PUBLIC   IMPORTANCE 
REPORTED HEAVY Loss SUSTAINED BY THE 

SUPER BAZAR, DELHI 
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THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB SH1NDE) : Sir, it is true that 
the Super Bazar has incurred lossts since its 
inception in July, 1966. Some of the man 
reasons for the losses incurred by the Super 
Bazar are that it had to incur initially a large 
amount of promotional and developmental 
expenditure and the rent paid for the building 
oci upied by its largest branch in Connaught 
Circus was too high to be economical for a 
cooperative department store. Its ovet-head 
expenses were also high and the incidence of 
pilferages and shortages was considerable in 
the initial stages. Besides, there was a 
reduction in the size of its business in 
subsequent years, on account of compara-
tively eisy availab;lity of consumer goods in 
the market. 

Remedial measures for improving the 
working of the Super Bazar have continu-
ously been taken since 1967-68. Its business 
and accounting procedures have been 
considerably streamlined and futher 
improvements are being made. By 
undertaking sale of high margin goods, it has 
steadily improved its percentage of gross 
profit. Arrangements have been made to earn 
additional income by proper utilisation of 
surplus space and by means of window 
display and advertisements. Some sections, 
which were incurring losses' have been leased 
out on fixed commissions to other parlies. 
Special security staff has been engaged to 
assist in controlling pilferages and thefts, and 
this together with internal checks, has 
resulted in substantial reduction in shortages. 
The staff strength has been reduced from 
about 1,091 in June, 1967, to about 850 now, 
and other 

measures of economy are also being im-
plemented. In March, 1971, additional 
financial assistance amounting to Rs. 65 
lakhs was given to the Super Bazai to enable 
it to liquidate its pressing J-abiJilics and 
replenish stocks. The Super Bazar has 
reduced the size of its bank borrowings and 
maintains an adequate range and variety of 
stocks to meet the common requirements of 
consumers. Revised terms for the rental of 
the building in Connaught Circus are also 
being negotiated. During 1971-72 also 
financial assistance amounting to Rs. 5 lakhs 
has been given to the Super Bazar to enable 
it to undertake activities that will help to 
improve its business and economic viability. 
Concerted efforts are being made by the 
management of the Super Bazar so that it 
may be able to break   even and attain 
economic viability. 

Hon. Members will appreciate the im-
portance of cooperative movement in the 
interest of consumers. Government is aware 
of the problems and shortcomings of the 
super bazar, and Government propose to take 
all necessary steps to ensure that this 
cooperative enterprise succeeds and renders 
valuable  service to the community at large. 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh) : What is the total loss incurred so  
far  ? 

SHRI ANNASAHEB SHINDE : I am 
prepared to give if the Chair permits me. 

SHRI MAHAVIR TYAGI : You have 
not given the figures. 
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MR,   DEPUTY    CHAIRMAN     You 
need not read out all the pri 
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SHRI ANNASAHEB SHINDE : I have 

no objection if my colleague, Shri Kulkarni, 
looks into these matters. I am prepared to 
seek his assistance and we would welcome 
if he has any suggestions to make to us to 
improve the affairs of the Super Bazar. 

DR. BHA1 MAHAVIR (Delhi) :    Why, 
Mr. Kulkarni only ? 
SHRI   ANNASAHEB   SHINDE   :   I said 

that because he mentioned his name. I am not 
trying to defend the losses which the Super 
Bazar is incurring.   In  fact 1 said in my 
statement that every    effort is being made to 
improve   the posit:on and to rectify matters.   
But the way the lion. Member was trying to 
criticise it was not fair because it had always 
bsen the effort of the private senior and the 
trading community in Delhi to see that the 
Super Bazar did not succeed.   I do not kriow; 
there are i hundreds and thousands of shops 
and Super Bazar is one of them but the trading 
community is always interested    in deriding 
and criticising it and saying that things are 
sold at higher prices in order to scare away the 
consumers.    We have a   very elaborate 
market intelligence   organisation and \ into 
this and we find thai   sometimes there are 
some items.   But ultimately the price is 
related    to quality.   Simply because a 
particular commodity is sold at a particular 
price  a   hasty  conclusion  should  not   be 
drawn that Super Bazar is selling things at 
higher   prices.    There   may   be   marginal 
commodities  where perhaps sometimes  the 
prices  may vary from  the market rates. I quite 
concede that point but even on that my 
information is that this has not happened in 90 
per cent of the commodities.    In the marginal 
ten  per cent of commodities on occasion    this   
might    have happened and this position came 
to our notice.   But the 
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[Shri Annasaheb Shinde] activities of the 
Super Bazar have to be understood   and 
appreciated in the proper background.   After 
all this is a movement and this organiation was 
started in order to give   protection   to   the    
consumers.   We woul   very much like that 
this sort of organisation   should be in a 
position to really serve the cause of the 
community in a much better way.   I am 
prepared    to share the concern of the hon. 
House and the hon. Members.   The  main  
issue  seems  to    bf the management 
problems, and because  of that there have been 
some failures, oveisiaii-ing, for  instance is 
one of the factors. Due to enthusiasm in the 
beginning a large number of staff was 
employed and now we  find that the Super 
Bazar is overstaffed. I do not think that the 
hon. Member[should find fault with  any  
particular  political  party.   One of my 
colleagues—he is not here now  and he is 
sitting in the  Opposition nowadays— Mr. S. 
D. Misra, even when he went to the 
Opposition, continued to be at the helm of 
affairs of the Super  Bazar and despite his | 
best efforts—he was one of the very notable J 
co-operators—even  he could  not help in 
improving the situation because there are 
many factors involved.   1 do not know why 
the  hon.   Member  should  crit;cise  Savita 
Behcn because she is one of the very ex-
perienced politicians; she has had a lot of 
experience in life and with her at the helm of 
affairs I   anticipate   that   she   will be in a 
position to draw upon her experience I in  
order  to  improve the position. 

I do not know why you are so allergic to  
politicians   or  social workers  heading I these 
bodies.    In fact, may I submit   that J I know 
something of the co-operative mo- I vement in  
India   ?   Sir,  I  have spent a ! major part of 
my   life working in the co- I operative   
movement,  and  co-operative is I a field   for  
non-official, not   for officials, l Even if 
somebody   is associated    with a political   
party,   that   should     not   really | come in the 
way of any politician heading , 

a particular organisation.
Then the hon. Member, Tyagiji, wanted 

to know the figures for losses. As I have 
mentioned in the Statement, from the 
beginning Super Bazar has been incurring 
losses and there is no reason why I should 
conceal this figure. In 1966-67 the loss was 
Rs. 7,09,000 in 1967-68 it was Rs. 
20,70,000, in 1968-69 it was Rs. 19,41,000 
in 1969-70 it was Rs. 18,57,000 and in 
1970-71 it was Rs. 16,93,000/-. It almost 
comes,to 84 or 85 lakhs of rupees, and this 
has been the loss even when Shri Shyam 
Dhar Misra, one of my colleagues who is in 
the opposition now, was managing the 
affairs of the Super Bazar. And even one of 
the members of the hon. Member's party 
was associated with the Committee of 
Management for a number of years. 

SHRI   SUNDAR     MAN I PATEL 
(Orissa)   :   Why   don't   you   make   .Shri 
Mathur Chairman of it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : Shri 
Shyam Dhar Misra was there for three 
years. 

SHRI MAN SINGH VARMA (Utter 
Pradesh) : No question of party; he must 
have business experience. 

SHRI ANNASAHEB SHINDE  :    Do 
you think that Shri Shyam Dhar   Misra was 
not experienced ?   Do you  mean   to say that 
? As I  said, in order to   improve the Super 
Bazar a number of steps  which I have 
enumerated    in my Statement are being 
taken.      I myself have just started looking 
into it. As far as the Department of 
Cooperatives is concerned,  after Shri Pahadia, 
one of my colleagues,   has  been transferred 
to another Ministry."; I have   taken over 
charge of the  Co-operative   Department, and 
I propose to have a discussion with all the 
Members of Parliament   from Delhi next 
week, and I would like to  have suggestions 
from any of you because this 
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is a very desirable movement.   The Public 
Accounts Committee of Parliament has gone 
into it and they also, while   making some 
comments have said that this is a very vital 
movement in the interest of   consumers. 
Therefore this needs all the strength   and 
support  from this hon. House, from hon. 
Members, and I would welcome any cons-
tructive   suggestion.   Let us not,  in   the 
name of the private sector and vested in-
terests,  bring this organisation into diffi-
culties.   On the contrary, let it benefit by 
our goodwill and by our support, and I 
would like to have constructive suggestions 
so that I may be in a position to help to 
improve the working of this organisation. 

SHRI A. G. KULKARNT (Maharash-
tra) : Sir, the Minister has given certain 
background and the measures forimproving 
the working of this organisation. Sir, 
actually it is not so that all the Super 
Bazars are not working well. Some are 
working-well and some are working bad. 
Therefore, Sir, there cannot be a general 
condemnation of the Super Bazar • 
movement because, Sir. at the present 
juncture, when there is the inflation rampant 
in the country, it is the organisation of 
Super Bazar in the co-operative field which 
is really the solution to this problem. 
Actually I think one or two committees 
have examined the working of the Super 
Bazars in the country in the light of the 
experience of the Delhi Super Bazar and 
so, Sir, may I know from the Government 
whether it is a fact that the whole trouble 
starts in your internal distribution system in 
the distribution of the consumer items ? 
The Government particularly the Ministry 
of Cooperation in the Central Government, 
has to be very careful and see that the 
internal distribution of the consumer items 
is properly arranged.   Through your weak 
administra- 

tive  structure and financial structure there 
you are exposing it to   compete with the 
organised     sector    in    consumer  items. 
There    in the organised sector, of course 
credits are given.  In the Super Bazar you 
cannot give credit. These are internal orga-
nisational defects, and if you want to work the 
Super Bazar   properly, you will have to 
behave as a commercial organisation, and for  
that  purpose would  you  take  steps that the 
Super   Bazars,   whether in Delhi or 
elsewhere in the country, v\ ill get all the 
consumer    items including    those which, 
though not controlled in the strict sense of the 
term, are very sensitive to the fluctuating 
situations, and supply them to the consumers 
at a very reasonable rate ?      So that the j 
Super Bazar may work properly. Secondly I 
want to know, leave aside the injection of 
politics, etc. into it.   Politics have nothing to 
do with it.    If there is honest entrepre-
neurship     and  if there are honest   men 
controlling it, they can work anywhere in the 
Super Bazar in a healthy way and it will be 
always useful to the community. For that 
purpose I really do not know whether     the 
Central  Ministry is to be blamed, because 
ultimately it is the State-level   administration   
which   has   to control  the  working of the  
Super     Bazar. For that the failure of the 
Super   Bazar is not exactly   at the 
Government level.   On the contrary it is at the 
level of us who are organisers. We have 
misused our position. It is    no    use blaming 
the   Government. Apart from the failure of 
the co-operative organiser, it is also a fact that 
the responsibility and the share of the 
Government is not a small one.   The entire 
streamlining of the Super   Bazar 
administration in the co-operative sector has 
to be undertaken by the      Government.    
Unless positive steps are taken platitudes like 
reducing the administrative   expenditure   are 
not   going  to solve the problem in the long 
perspective. 
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[SHRI   A. G.    KULKARNI]
 
| 

On these two counts, unless the Government 
takes action, the Super Bazar administration 
is not going to improve. 

SHRI   ANNASAHEB   SHINDE   :   I 
am thankful to the hon. Member for the 
various suggestions he has made. Govern-
ment would not like to shirk its responsibi-
lities as far as the Super Bazar is 
concerned. Personally I feel that in the 
present drought situation and the price 
increase a consumer's organisation and an 
institutional framework like   this will go a 
long way in protecting the consumer.   
Therefore,   these organisations   have got 
relevance   in the present context  and also 
in the long run.   As the hon. Member has 
rightly pointed out, when we work in 
competition with the organised sector and 
established trade naturally   this type of 
organisations   have certain difficulties.   
As the hon. Member himself is aware, we 
have been trying to organise the consu-
mer's    co-operative    movement.   Certain 
consumers'   co-operatives   are coming up 
very   well, but there are some which   are 
blacksheep,   but by and large they are 
coming up    very well.   As    far as the 
Delhi Super   Bazar is concerned, I   crave 
the indulgence of the House that we may 
be given some    more time.   I look 
forward   with confidence to the future and 
I hope we shall be in a position to improve   

the state of affairs in times to come. 
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SHRI ANNASAHEB SH1NDE : 
About some of the suggestions of the ton. 
Member about fixing up personal 
responsibility, etc., Shrimati Savita Behen 
is here and she will be taking note of them. 
Then the hon. Member made an 
accusation, a statement, that some people 
have made money. If he has any 
information about it, I will be glad to 
receive that information. If there are any 
particulars, 1 will be glad to instruct the 
Department to go into these matters and if 
somebody has misused his position and has 
tried to profit as a result of his association 
with the Super Bazar, it will be looked into, 
and so far as the Government of India is 
concerned, we have no interest in 
protecting anybody if some body has 
misbehaved   in   these  matters.
 ...(In
- 
terruptions) 

SHRI NAWAL   KISHORE   :   
Except the Chairman of the F.C.I. 

SHRI     ANNASAHEB   SH1NDE    : 
I 

think you discussed the Food Corporation 
yesterday. 

SHRI NAWAL KISHORE : You were 
absent. 

SHRI   ANNASAHEB   SHINDE   :    I 
was not absent, but I was busy in the Lok 
Sabha. 

The hon. Member made a reference— , 
in  fact,   I  did   not  deliberately   mention 
what    Shri   Kulkami    mentioned—to the 
non-official character of the    movement. 1  
think in  this country the cooperative 
movement in certain parts is not coming up 
well.   There are two reasons, to my mind, 
for that—too much dependence on Govern-
ment official machinery; in some    places, 
there  is even too much   interference from 
the Government. It should be necessarily a 
non-official movement  led  by non-officials 
and organised by non-officials.   Therefore, 
Shri Kulkami was referring to that aspects. 
And in this country ultimately cooperators 
and non-officials will have to take the res-
ponsibility of leading the movement and 

organising this movement. To much de-
pendence on Government machinery will 
never be helpful so far as the cooperative 
movement is concerned. It is all right— 
Government's duty is to help and assist the 
cooperative movement, to render financial 
assistance where necessary. But ultimately the 
future of the cooperative movement in India 
including the Super Bazar lies in non-official 
leadership and in I non-official initiative. 

As far as some of the other points raised 
by the hon. Member are concerned such as 
over-staffing, the high rate of rent, reducing 
the pilferage rate, etc. all these points have 
been looked into. And Government's effort 
is now to see that pileferage is reduced 
further. From 3 per cent to 1 per ant it has 
come down. But even 1 per cent is not 
justified. I quite sec that. But we are taking 
the necessary steps to improve the slate of 
affairs. 

 
SHRI ANNASAHEB SHINDE : I have 

said that Shrimati Savita Behari would take 
note of it. 
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SHRI ANNASAHEB SHINDE : Sir, 

there is a Financial Adviser now of the 
Indian Audit and Accounts Service with the 
Super Bazar. He guides the accounting 
procedures etc. 

As far as the point of pilferage is con-
cerned as I mentioned earlier, the pilferage 
was very large in the beginning; it     was 

, almost between 21—3 per cent. Obviously 
soma members of the staff were also in-
volved in this. Necessary action has been 
taken against them. But now, as I was 
submitting the pilferage is reduced; it is 
round-about 1 per cent.   Our effort would 

I be to reduce it further. 

As for the depuutionists they arc few in 
number. They arc only in key positions. But 
most of them are the recruited staff of the 
Super Bazar. 

SHRI SUNDAR MANI PATEL : I am 
thankful to the Minister because he rovealed 
the total loss incurred by the Delhi Super 
Bazar. Besides this, may I know the total 
investment by the Government on the Delhi 
Super Bazar in (he shape of grants, loans 
and shares ? 

In this connection I want to make an 
observation. The hon'ble Minister has 
submitted that actually these organisations 
should be run by private persons and the 
organisations should not be dependent on the 
Government. But that is not enough to check 
the failures of the co-operative movement. 
Now-a-days co-operative organisations are 
politically oriented. Otherwise the hon'ble 
Minister would have accepted the challenge 
which was given by my colleague, Mr. 
Shahi. Such an organisation should be free 
from political bias. It should be free from... 

SHRI DAHYABHAI V. PATEL 
(Gujarat) :   Political patronage. 

SHRI SUNDAR MANI PATEL : 
political bias. Unless' you change your 
attitude we are not going to achieve success 
in the co-operative movement. Will the 
hon'ble Minister accept the offer of my  
friend   ? 
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Mr. DEPUTY CHAIRMAN : There is 
already a chairman who has just come in . 

SHRI ANNASAHEB SHINDE : The 
contribution of the Central Government to 
the Super Bazar is by way of share capital. 
The total amount that has been contributed is 
Rs. 1.45 crores all-told, share capital and 
other loans and other assistance. 1 do not 
think he is correct in this conclusions that it is 
mainly with the idea of political patronage 
that people have been put there. 1 may read 
out the list of members nominated by the 
Government.     They are :— 

1. Shrimati Savita Behen 
2. Dr. (Mrs.) Durga Deulkar 

3. Shri Balrai Khanna, Deputy Mayor, 
D.M.C. 

4. Shri V.V.  Ajmera 

5. Shri M.M.K. Wall, Secretary, N.C. 
DC. 

6. Shri M.W.K. Yusufzai, President, N 
D.M.C. 
7. Registrar      Co-operative     Societies 
8. Chief   Director, consumer co-opera 
tives       Department     of      Co-operation, 
Min'Stry of Agriculture. 

Most of them   represent   the various De-
partments of the    Government and other 
institutions.   It is not correct to draw any 
blank conclusion  that  these organisations i 
are run with a view to giving political pat-   
je  to anybody. 

SHRI G. A. APPAN (Tamil Nadu) : | May 
I know from the hon'ble Minister i whether 
there is perfect costing system for [ every 
department or branch of the Super Bazar. You 
know, the techniques of mar-keting, 
salesmanship, etiquette, manners, [ principles, 
etc. are imparted by proper i training.   But I   
do not know how far the I 

people rocruitted now for work in the Super 
Bazar have been trained in these professional 
techniques. May I also know whether the 
demand and supply had been properly 
assessed * And what is Ihc percentage of the 
working capital and the inventory ? There 
should be a percentage ratio between the 
working capital, the in-inveutory, the 
turnover and all these things. May I also 
know whether the profit and loss account is 
being worked out every month ? You know if 
ii is left for a year, we will not be able to 
make any check. I have known, in my 
marketing experience in my salesmanship 
experience, that even big department stores 
and workshops have been maintaining 
accounts of day-to-day stock and day-to-day 
sales. They have also been working out 
month-wise profit or loss. If these things had 
been done, we could have averted loss and 
advised the particular department or branch 
or section to see that they work properly. The 
hon. Minister has stated that the losses are 
Rs. 80 lakhs and more in the past few years, 
whereas the capital ''nvested, according to the 
hon. Minister, is only Rs. 1.35 crores. After 
having invested Rs. 1.35 crores, they have 
incurred a loss of Rs. 80 lakhs and odd. 1 do 
not know when we will be able to wipe off 
these losses. In this context, I would like to 
know the number of co-operative 
organisations that our honourable present 
Chairman has managed so far. I would also 
like to know whether it is not possible for the 
hon. Minister to appoint a parliamentary 
committee, consisting of Members from both 
the Houses, to look into the affairs of the 
Super Bazar and submit a report to the 
Government within a month or so. May I also 
know the perquisites, the salary and 
allowances, given to the Chairman now... 

SHRIMATI SAVITA BEHEN (Delhi) : 
Nothing. 
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SHRI G. A. APPAN :... and to (he Di-
rectors there ? I want the Directors and 
Chairman to work in an honorary capacity, 
and full time. Parliamentary work is a full-
time work for a Member. I do not know how 
a Member of Parliament can also find time 
to cook for her children, husband and family 
and to devote some time there also. 

MR. DEPUTY CHAIRMAN : Just as 
you find time to go to you constituency. 

SHRI G. A. APPAN : I have no axe to 
grind against anybody. I am working in the 
best interests of the economy of the country. 

I would also like to know whether it is not 
a fact that the prices charged here are 
sometimes higher than the prices charged 
elsewhere. Unless you are able to supply 
every commodily at 5 to 6 per cent less than 
the market rate, who will come to you ? j 
Under these circumstances, I want categorical 
replies to all my questions. 

SHRI ANNASAHEB SHINDE : Sir, I 
am thankful to my friend Mr. Appan, but he 
made a long speech and expressed his 
opinion, and it is very difficult for me to 
make out what the questions are. But 1 will 
try my level best. 

MR. DEPUTY CHAIRMAN : Well, be   
brief. 

SHRI ANNASAHEB SHINDE : Yes, 
Sir. First of all, I am sorry I cannot agree 
with him about his suggestion for a parlia-
mentary committee. What can a parlia-
mentary committee do ? As I said, they are 
mainly managerial, administrative and 
commercial problems and from those 
angles, necessary examinations are being 
made. A parliamentary committee will not 
help, but if hon. Members want to make any 
suggestions, as I said earlier, I 

am prepared to welcome those suggestions 
and to see to what extent they can be acted 
upon. The honourable Member also made a 
suggestion for (rained personnel. I quite see 
the point tiiat (rained personnel are 
absolutely necessary. Some effort is being 
made to train the personnel. But much more 
needs to be done as far as trained personnel 
are concerned. And that is one of the 
aspects which is engaging the attention of 
the Super Bazar management. Then, I am 
sorry Mr. Appan was very unkind and 
harsh to one of our colleagues because... 

SHRI G. A. APPAN : No, no. It does not 
affect any personality. I submit that it does 
not affect any personality. 

SHRI ANNASAHEB SHINDE : After 
all, Sir, she is working in an honorary 
capacity... 

SHRI G. A. APPAN : We do not want 
honorary people. She has so much work to 
do. Even we are not able to attend to our 
parliamentary duties completely. One 
person should do only one thing at a time. 
And let that one thing be done well. That is 
a very good rule. Let everybody do his or 
her job perfectly, but only one job at one 
time, rather than putting one's leg in 
everything. 

SHRI ANNASAHEB SHINDE : It may 
be Mr. Appan's opinion. But I think 
Shrimati Savita Behen is rendering a very 
\aluable service. In fact we are thankful to 
her for spending so much time and energy 
for the Super Bazar. 

Sir, I do not think there is any other 
point which needs any explanation. 

SHRI SHYAMLAL GUPTA (Bihar): As 
far as my information goes, the losses go 
up to a crore and a half rupees.   The  pro- 
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[SHRI SHYAMLAL   GUPTA] cedure for 
making a balance-sheet is that in the closing 
stock you include the prices so that the 
losses are minimised.   For example, the 
price of a blade when they get is 5 paise.   
But   afterwards it might have gone up to 8 
paise.   So the losses should be much more 
than Rs. 86 lakhs as disclosed by the 
honourable Minister.    My question is 
whether the Government will ascertain 
whether the    closing    stocks have been 
taken at the purchase price or at the price 
prevailing at the close of the financial year. 
That is one thing.   Thj second  thing is 
Savita Behanji and other parliamentarians 
who have been heading   the Super   Bazar 
must be very good social workers, but not 
good businessmen.   Here to run a business 
organisation you need   business talents. 
Mrs. Savita Behan has to take care of her 
constituency and has to oblige so    many 
friends.   The same is the   case with our 
former Super Bazar   managers or directors 
or whatever  they  were  then.   It    is  my 
opinion that if you have to run the Super 
Bazar,  it has to be managed by good  busi-
nessmen who may be hired from the   busi-
ness    community.   After   looking   to   the 
parliamentary work, as Mr.    Appan   has 
rightly pointed out, they do not have much 
time left to attend   to these   other   jobs • 
So my point is your losses can be minimised 
if  parliamentarians   are   not   taken    into 
the managerial work and    the   managerial 
talents are hired for these jobs. 

SHRI ANNASAHEB SHINDE : [ am 
sorry the honourable Member seems to have 
a wrong conception. As far as the 
administration, the management, is concer-
ned, there are administrative officers in 
charge. These non-officials only help policy 
formulation, general supervision, etc. They 
help to guide the Super Bazaar as such. 
There is a board of management and the 
chairman only guides the management   
committee  and   the    Super  Bazar j 

in general. As far as the day-to-day admini-
stration is cocerned, that is looked after by-
administrative officers. 1 quite agree with one 
suggestion which is implied in the honourable 
Member's question, that persons with some 
commercial background should.be inducted. 
The what extent they can be inducted into 
the management, their mangerial skills, 
accounting and commercial practices, etc., 
that is a suggestion worth considering. 

SHRI DAHYABHAI V. PATEL : Who 
guides the loss of Rs. 85 lakhs ? 

SHRI SHY AM LAL GUPTA : What 
about my point about the prices of the 
closing stock, whether those prices arc-
taken into account while preparing the profit 
and loss account '? 

SHRI ANNASAHEB SHINDE : All the 
stocks are taken into account while the 
profit and loss account is made. Now the 
Super Bazar is thinking of a three-monthly 
stock-taking. But when profit and loss 
accounts are worked out, naturally the prices 
of stocks in the inventory are taken into 
consideration. 

SHRI SHY AM LAL GUPTA : Are they 
taken into account at the cost price or the 
price prevailing at the time ? 

SHRI ANNASAHEB SHINDE : The 
well-established commercial principles are 
there, Anyway, I will look into this parti-
cular aspect. 
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"The Public Accounts Committee has 
characterised as a tall claim that the Super 
Bazar, New Delhi, is holding the price 
line. It is found from data collected that 
the Super Bazar prices of 11 RSS/72-5 

quite a few consumer goods are consis-
tently—(1 repeat 'consistently') higher 
than the market prices." 

It observes : 
"Admittedly the prices of the store 

are not competitive any more. The 
average mark of the sale price over the 
purchase price \\:<s been increased by the 
store progressively from 10 to 13.5 per 
cent .......... " 

SHRI A. G. KULKARNI : The Public 
Accounts Committee report usually relate to 
the previous two years as was rightly 
pointed out by Shrimati Savita Behen. But I 
do not claim that it has improved. I do not 
claim anything. But I am only drawing your 
attention to this. 
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1. P. M. 

MR. DEPUTY CHAIRMAN : This is a 
Calling Attention Motion. But you are 
making it a debate. You have taken 10 
minutes to put a clarification. 

 
SHRI ANNASAHEB SHINDE : Sir, I am 

sorry that though Dr. Bhai Mahavirji is a 
very knowledgeable Member, yet he even 
does not know that the Department of Co-
operation is a part of Krishi Mantra-laya. He 
made a very long statement and raised a 
number of points. 

1 would first of all go into the overdraft 
problem. The overdraft which the Syndicate 
Bank has sanctioned to Super Bazar is now 
being availed of for Rs. 35 lakhs, and not 
for the amount as mentioned by the hon. 
Member. Moreover, it is on hypothecation 
of goods. Actually, Sir it is related to the 
goods which are in the possession  of the 
Super Bazar. 

Then, Sir, the hon. Member stated that 
Super Bazar is making at all claim about 
holding the price line. I do not think that 
Super Bazar is making that sort of claim... 

DR. BHAI MAHAVIR : I quoted the 
PUC... 

SHRI ANNASAHEB SHINDE : Why 
don't you listen to me ? Ultimately, the 
prices are a larger economic phenomenon. A 
number of factors go into the price level—
monetary expansion, availability of goods, 
agricultural production and so on. AH that 
Super Bazar has been claiming is that it is a 
pace setter in the prevailing set of 
circumstances. If the Super Bazar sells 
commodities or goods at a reasonable price, 
naturally there iJ some restraint on the 
trading community. And it is to that extend 
that the Super Bazar or any consumer store 
or, as a matter of fact, any consumer 
movement for that matter, can claim credit. 
As a mattef of fact, in India the consumer 
movement is not so powerful. But certainly 
it is a pace selter for prices, and it has a 
sobering effect. 1 am sorry that Dr. Bhai 
Mahavir, my colleague, always finds fault 
with the Super Bazar, but not with the private 
traders. He thinks that the only guilty 
organization is the Super Bazar and there is 
nothing wrong with private trading as such... 

DR. BHAI MAHAVIR : But it is the 
Super Bazar which is making a tall claim 
not the private traders... 
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SHRI ANNASAHEB SHINDE : But the 
private traders have many ways' and means; 
I need not go into all these. 1 do not want to 
state all these things.. .{Interruption). Some 
of the traders—not all, but some traders—
evade sales-tax. The Super Bazar cannot do 
that. So there is no full comparison between 
the two. You arc very knowledgeable 
Membei you can understand the 
implications of this. I am not trying to 
defend it. 

Sir, in the beginning 1 explained that there 
are many factors which are contributing 
to its losses. Pilferage is one of them. 
But effort   is b( reduce the 
pilferage also. Effort is being made to 
improve the administration. Different com 
mercial norms are being employed. All 
these  points arc looked  into.  But 
if there are some exceptions, and the Super 
Bazar prices in a few cases are higher, I do 
not think it is justified to make a genera! 
statement that the Super Bazar prices are 
higher. I do not think it is justified. 

DR. BHAI MAHAVIR : Let me only 
point out that what I was quoting was from 
the Report of the Public Accounts 
Committee. If you have any quarrel with it, 
you have it out with the PAC. 

SHRI ANNASAHEB SHINDE : 1 am not 
having any quarrel. I want only to say that it 
would not be right to make a tall claim that 
Super Bazar is the only instrument to check 
the prices because price variation is the 
result of many factors, economic and others. 
Super Bazar can only set the pace, set a 
certain trend in the economy. That is the 
only humble submission that I am making. 

DR. BHAI MAHAVIR : Sir, has he- 
answered my questions  ?
 
I 

SHRI ANNASAHEB SHINDE : Sir, 
I seek your pioteclion. Hon. Members 
make long speeches and I am supposed 
to reply within a limited time. I take up 
some important items and go into them in 
detail again hon. Members will complain. 
To my mind  yi right   in saying 
that in Calling Attention Notices only some 
questions should be put and we should be 
asked to give replies to these questions. If 
hon. Members make long speeches we are 
helpless and we need your protection. 

DR. BHAI MAHAVIR: I asked about the 
demolition of Super Bazar in Patel Nagar. 
Is theDDA threatening to demolish the 
Super Bazar ? 

SHRI ANNASAHEB SHINDE : Some j 
problems of legality are under discussion, ; but 
not threat of demolition. 
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SHRI SUNDAR MAN! PATEL : Sir, 
since we are fortunate enough to have this 
explanation directly from the Chairman of 
the Super Bazar herself, we should be al-
lowed to put questions to her. Otherwise, the 
explanation need not be that long. 

MR. DEPUTY CHAIRMAN : But my 
difficulty is here; none of the Members 
should then say that this is Calling Attention 
notice and she did not make a speech in 
reply. Strictly she is not seeking any 
clarification; she is actually giving the 
clarification, and if Members are indulgent, 
I will ask her to complete it. 
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LEAVE OF ABSENCE TO SHRI M.S. 
OBEROI 

MR. bEPUTY CHAIRMAN : I have to 
inform Members that the following letter 
dated the 10th August, 1972, has been 
received from Shri M.S. Oberoi :— 

"As I am away from India I shall feel 
grateful if a leave of absence is granted to 
me for a period of three weeks." 

Is it the pleasure of the House that per-
mission be granted to Shri M.S. Oberoi  for 
remaining absent for three weeks from the 
! 10th August, 1972 from the meetings of 
the House   during the current session ? 

[No,    //on.    Member   dissented] 

 


